CENTRAL ADMIMISTRATIVE TRIBUNAL
MUMBAI BENCH

] ORIGINAL APPLICATION NO:B67/2000

] DATED THE 7th DAY OF JUNE, 2001

]

i ™,

CORAMzHON  BLE SMT.SHANTA SHASTRY, MEMBER{A)

Shri Kashinath Bajirao Patil

Reziding at Building No.l,

Room No.3@8 IInd Floor, Pantnagar,

Ghatkopar,

Mumbai - 75. «s: Applicant

None for Applicant

Vig,

¢ 1. Union of India,

ol

.

Through @ The Deputy Director,
Subsidiary Intelligence Bureau{fHa)d,
{Fiinistry of Home Affairs),
Government of India, 2nd Floor,
Tata Fress Building,
414, Veer Sawarikar Marg,
Frabhadevi,
Mumbai -~ 400 0235.

2. The State pf Guirat,
Through: The Deputy General and
Ingpector General of Folice, '
Gujrat State,
Ahmedabad. ..« Respondents

By Advocate Shri P.M.Pradhan

(ORDER) (ORAL)

Per Smt.Shanta Shastry, Member{A)

Morme for the applicant \;xther in  person  or through
advocate even on second call. Shri PuM.Fradhan for Respondents.
2. Shri Pradhan submits that application is not maintainable
as Applicant was in service of Government of Guirat. Though the
Bovernment of Gujrat hés been macde a party, notice does not seem

to have been given tp State Bovernment.
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3. The relief claiﬁ is to absorb the applicant in tentral
Government and‘ to fix his pension in the revised scale and to
grant him the arrears alongwith interest. Sinfe tﬁe applicant

has retired from service of Government of Guijrat, it would be

more appropriate for the applicant to approach the appropriate

forum.
4, The OA is accordingly disposed of. No costs. . -
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(SHANTA SHASTRY)
MEMBER(A)
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